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(2024) 05 CAT CK 0024

In the Central Administrative Tribunal

Case No : Original Application No. 523 Of 2024

Ramesh Kumar Srivastava APPELLANT

Vs

Union Of India Through The General Manager, Banaras 
Locomotive Works, Varanasi. & Others 

RESPONDENT

Date of Decision : 22-05-2024

Acts Referred:

Citation : (2024) 05 CAT CK 0024

Hon'ble Judges : Om Prakash VII, Member (J);Mohan Pyare, Member (A)

Bench : Division Bench

Advocate : Nilay Kumar Pandey, Chakrapani Vatsyayan

Final Decision : Disposed Of

Judgement

Om Prakash VII, Member (J)

1. Shri Nilay Kumar Pandey, learned counsel for the applicant and Shri
Chakrapani Vatsyayan, learned counsel for the respondents are present.

2. At the outset, learned counsel for the applicant states that the appeal filed on
23.11.2021 is still pending before respondent No.2 and the same has not been
decided till today.

3. Learned counsel for the applicant also submits that his grievance would be
redressed if a direction is given to the Appellate Authority to decide the appeal
dated 23.11.2021 of the applicant within a time bound manner and requests to
dispose of this OA at this stage.

4. Learned counsel for the respondents states that no such appeal is pending nor
it is maintainable.

5. We have considered the rival submissions and gone through the entire record.

6. However, in view of the limited prayer made by learned counsel for the
applicant, no fruitful purpose will be served in keeping this O.A. pending.
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Accordingly, the Appellate Authority/Respondent No.2 is directed to consider and
decide the appeal dated 23.11.2021 (if appeal is still pending) of the applicant
within a period of three months from the date of receipt of a certified copy of this
order. The order so passed shall be communicated to the applicant without any
delay.

7. With the above direction, the OA is disposed of. No order as to costs.

8. All associated MAs also stand disposed of.
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